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415 Hindoo

Bills, it might be convenient to reserve the
discussion untl a subsequent stage of the
Bills, and allow them now to be read =
second time and published, so that they
might be considered by the commummties
which were affected by them, and also by
the several local Governments, The Coun-
cil would, in that case, have the henefit of
any suggestions whicl miglt be offered by
those communities and (Governments, and
also of the Beport upon them of the Select
Cotnmittee to whom the Bills might be re-
ferred. It appeaved to him that the discus-

gion would be of a more practical character if

raised in Committees of the whole Council,
when the Bills should have been prepared
in the form in which they would be proposed
to be pessed. '

The motion was agreed to, and the Bill
read a second time,

MUNICIPAL ASSESSMENT (MADRAS).
Me. ELTOTT moved the seeond reading

of the Bill # for appointing Mumnicipal Com- .

missioners, and for levying rates and taxes,
in the Town of Madras.”
The motion was agreed to, snd the Bill

rend a second time.

MUNICIPAL ASSESSMENT (STRAITS
SETTLEMENT).

Mz. ALLEN moved the second reading
of the Bill “ for appomting Municipal Com-
- missioners, and for levying rates and taxes,
in the several stations of the Settlement of
Prince of Wales’ Island, Singapore, and
Malaces.”

The motion was agreed to, and the Bill
read a second time,

Mr. ELIOTT moved that the thiee
Municipal Bills read a second time to-day,
be referred to & Select Committee consisting
of Mr. Allen, Mr. LeGeyt, Mr. Currie, and
the Mover.

Agreed to.

AFFIDAVITS, APFIRMATIONS, AND
B3OLEMN DECLARATIONS

Mg. PEACOCK moved that the Rill “to
improve the law relating to affidavits, aflir-
mations, and solemn declarstions™ be referred
to a Select Committee consisting of Mr. Allen,
Sir Arthur Buller, and the Mover.

Agreed to.
NOTICE OF MOTION,

Mg CURRIE gave notice that, on Satur-
day next, he would move the second reading

Mf. .Eﬁﬂ#;

LEGISLATIVE COUNCIL.

Polygamy, 416

of the Bill ¢ for appointing Municipal Com-
missioners, and for levying rates and taxes,
in the Town of Calcutta.”

The Council adjourned.

Saturday, June 28, 1856.

PRESENT :

The Hoaorable J. A, Dorin, Fice-Presdeal, in the
Chair,
His Excelliency the Com-
mander-in-Chief,
Hen, J. P. Grant,
Hon. B. Peacock,

D. Eliott, Esq.,

£, Alleu, Esqg,,

E. Currie, Eg. ani
Hoa. Sir A. W. Bualler,

MARRIAGE OF HINDOO WIDOWS,
The CLERK presented two Petitions

from Inhabitants of Ahmednugour against
the Bill “ to remove all legal obstacles to the
Marriage of Hindoo Widows”,

Ma. (RANT moved that the above Pe-
titions be printed.

Agreet to.

CATTLE TRESPASS.

Also u Penition signed by the Members
of the Indige Planters’ Association, praying
for certain alterations in the Bill relating tu
Cattle T'respass, and that the Bill so altered

might be speedilv passed.

Mr. CURBIE moved that the Petition
be printed.

Agreed to.

HINDOO POLYGAMY.

Also a Petition from the BMaha Rajahh of
Bardwan against Hindoo Polygamy,
The DPetition stated—

‘" That, according to the doctrines of the Hin-
deo Law, every Hindoo is reguired to marry one
wife, but 13 authoerized, in the event of certain
contingeneics, end on certain conditions, to marry
a sccond, third, or fourth time. The contingen-
ries and conditions are spercified in the Laws of
Menu, whose authority in such matters ia para-
mound, it being expressly declared that the
authority of no sage, or legislator, can be recog-
mized if at vardence with his doctrine,

That it bas become the practice in Bengul to
marry scveral wives without regard to the restric-
tions imposed by the Hindeo Law, The practice
ghtains specially among the class of Brahmips
celled Coolins. Although the sacred writings of
the 1lindooes recognize ne distinctions among the
Bruhmins, or even the classes below them in
rank, Rejah Bullai Sen, a little time before the
Mahomedan conquest, cstablished distinctions
smong the Brahmins and Caysths, by which a
porticn of them, under the name of Coolins, were
declared to be supericr to the rest of their tribes.
These distinctions, rendered general in course of
time among all classes of Hindooa by the ssnction
of example, have been universaliy adopted in
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Bengal, and arva to the present day serapulonsly
followed, and to thewm meay be traced those enor-
mous abuses of the Marriage institution which
your Memorialist deplores.
That the Coolins among the Brabmins are by
these modern innovaticas on Hindooism prohi.
bited, uader pain of degradation, from marrying
their daughters to Brahmins of an inferior claas.
Un the other hand Brahmina of the inferior
classes are anxious to. murry their daughtera to
persons of the superior class, and pay large sums
of money to secore such allisances. The evils
which result from the prevalence of thise
notions, which are at once absard and contrary
to the sacred writings, are nuinerous and flagrant.
Those Cooline whe cannot get persons of egual
caste willing to efflect matrimoninl alliances with
them, norstford the large marriage gratuities
which are demanded, ere obliged to let their
daughters arrive at old age without being married.
Inferior Brahmins are unable to get wives from
inability to pay those large gratuitics, and many
of them are forced to sell the whole of their pro-
peorty fur the purpose. Coolin DBrahmins never
marry without receiving large donstions, and
multiply wives for the sake of ohtaining those
gratuities, without knowing or caring what
becomes of the women to whom they are united
by the most solemn rites of their religion, They
have been known to marey more than a
bundred wives ¢ach, sed it is rustomary with
them, immediately afler going through the nuptial
ceremonies and receiving thuir gratuities, to leave
the honses of the girls they have married, never
to see their faces more. Again, the Coolins of
some af the Soodra castes enjoy the privilege of
disposing of their sons and daughters in marriage
for large gratuities, and instances do not unfre-
giently bhappen of children ooly six mwonths old
being thus given away, .
That the state of a Society in which such opi-

nions and practices prevail may ba readily ima- b

gined. Marriage is & traffic. Hofar from being
entered into as the most aolern trameaction of
life, calling into exercise the purest sfections of
the heart and furnishing the readiest sources of
domestic comfort and bappiness, and to be re.
garded as an indissoluble engagement, except in
cases of failure of the objects of the institution,
the Cooling marry solely for money and with no
intention to fulfl any of the duties which mar.
riagé involves. The women who are thus nomi.
nally married without the hope of ever enjoying
the happiness which marriage is calculated to
confer, particularly on them, either pine away for
want of ohjects on which to place the affectiona
which spontancously arise in the heart, or are
betrayed by the viclence of their passions and
their defective education into immonality. To
conceal the effects of their vices the practice of
abortion 1 extensively resorted to, the inmates
of the family beitig but toa willing to afford their
aid tywards removing the infamy which would
attach to them:, and that even at the hazard of
destroying the life of the guilty mother with that
of the unborn child of sin end shame. These
abortions, though more commonly prectised
than cen bu imagined, arc enrefully concenled
by the family even from the knowledge of the
neighbours; and if concealment becomes impos.
sible, the neighbours and tenantry are strictly
cautoned against dirulging them, - So sirict are

[Juxe 23, 1836.]
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the precautions taken, that the Police are fuiite
ignorant of deeds of darkness that are committed
around them, and the wost vigilant Magistrates
would be baffled in their attempts to penctrate
the veil which covers these atrocitics.

That your Memorialiat is assured that every
feeling of humanity will make your Honorabla
Councik anxious to suppress ovils of aych mag-
nitude, and it is therefore incumbent on him to
point out the means by which crimes of so dee
& dya mar be prevented, and the rights of humna-
nity supported. The obvious remedy is to en-
force strictly the Rules of the Hindoo Lsw on
the subject, and, in sccordance therewith, to PAsE
8 Law, the provisiuns of which may appear to
your Hencrable Council to be wlculated to pe-
press the existing evil, as above pointed put.

That the remedy, though obvious and perfectly
congistent with the Hindoo Law, cannot, in tha
disorganized state of Hindoo Society, be applied
by the force of public opinion, or any other
power than that derived from the Legisiatore.

Your Memorinlist thercfore sppesls to the
bumenity of your Honorable Council to deliver
the Hindoos of Rengal from the opprobivm
which hangs over them, and the females of that
commuanity from the rein and degradstion en-
tailed on them by the practice of polygamy and its
attendant crimes.”

The Clerk also presented the following Pe-
titions, which were to the like effect, namely—

A. Petition of the Rajah of Nuddea.

A Petition of the Rajah of Dinagepore.

A Petition of inhabitants of Calcutts,

A Petition of Hinda Assistants attached
to the principel public and other Qffices in
Calcutta

A Petition of Issur Chunder Biddmgu-re
and others.

A Petition of inhabitants of Bhﬂwanipﬂre

| and Allipore.

A Petition of Kassessur Mitter and other
inhabitants of Hooghly.

A Petition of Unnodapersaud Bannerjee

| and other inhabitants of Hooghly.

Two FPetitions of Sibnarian
other inhabitants of Hooghly.

A Petition of inhabitants of Kishnagur,

A Petition of Joykissen Mookerjee and
others.

A Petition of inhabitants of Autpore.

A Petition of Sarodapersaud y and
ather inhalitants of Burdwan,

Two Petitions of inhabitants of Burdwan.

A- Petition of Poomochunder Bannerjee
and other inhabitants of Burdwan,

A Petition of inhabitants of Burdwan.

A Petition of Ramlochun Ghose and
ather inhabitants of Nuddes.

A Peiition of Issen Chunder Ghosay]
and Woomesh Chunder Roy and other inha-
bitants of Santipore.

A Petition of Sarodapersaud Mookerjee
and other inhabitants of Nuddea.

Koy and
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T'wo Petitions of inhabitants of Midna-
re.

! A Petition of inbabitants of Jessore.

A Peution of inhabitants of Dacea.

A Petition of inliabitants of Beerbhoom:.

A Petition of inhabitants of Moorsheda-
bad.

A Petition of inhabitants of Rajshaye.
A Petition of inhabitants of Bancoorah.
A Petition of inhabitants of Dinagepore.
A Petition of inhabitants of Mymensing.

MARRIAGES OF HINDQOS,

The Clerk also presented a Petition of
Obenash Chunder Gangooly and others, sub-
mitting the Draft of a Bill for celebrating
marriages amoug Hindoos.

. Mg. GRANT moved that these Peti-
tions be printed. He said, they were Peti-
tions of a most important character. It would
be observed that the movernent was headed
by three of the four chief moblemen in
Bengal. He was informed that the Petitions
were signed Dy upwards of ten thousend
Hindoos, all persons of the most respectable
class and, possibly with a few exceptions, be-
longing to the three highest caates m Bengal.

In makiog s motion, he might add that,
as he was informed, the Council might ex-
pect still further Petitions signed by large
numbers of Hindoos in Bengal on the same
subject and to the same effect. Those pre-
sented to-day, it might be observed, had
been received from many different of
Bengal. In moving that these Petitions be
printed, he had only to sdd that he hoped
shortly to be able to introduce a Bill on the
subject to which these Petitions related.

The motion was carried.

MUNICIPAL ASSESSMENT (CALCUTITA).

Mg. CURRIE moved the eecond reading
of the Bill « for appointing Murucipal Com-
missioners, and fot levying rates and taxes,
m the Town of Calecutta.”

In doing so, he said he wished to remind
the Council that this was one of a set of
Bilis for the several Presidency Towns and
the Straits Settlement. On Saturday last,
the Honorable Member for Madras, in mov-
ing the second reading of the first Bill of
this set, had expressed a hope that Honor-
able Members would reserve any objections
which might bave occurred to them regard-
ing any of their provisions until the Bills
should be published ; in which case, the
Council wouid come to the consideration of

the Bills with the advantage of knowing the

LEGISLATIVE COUNCIL.,
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view that was taken of them by the com-
nimities which they affected, and by the
several local Govemments, That sugges-
tion had been acquiesced 1n by the Counail;
and there appeared to him to be no reasm

| why the course which had been adopted o

that cccasion with reference to the Bills for
Madras and the Straits, should not be fol-

lowed now with respect to the Bill for Cal-
cutta.

Several of the most important provisions
of this Bill had reference to a pro
increased taxation for the purpose of ena-
bling the Municipal Commissioners to carry
out a complete system of drainage, and to &
special tax, not of very large amount, for
the introduction of Gas-lighting. On both
these subjects, drainage and (Gas, a great
deal had already been said in this Couneil,
and he did not know that any advantace
could be expected from any thing that could
be said further on this cccasion,

The only part of the Bill which was new
to the Council was that which related to the
appointinent of Commissioners. OF course,
there might be a variety of opinions regard-
ing the plan which was proposed in the
Bill, and it was quite possible that some
lqunnral:!Ie Members might entertain objec-
tions to it,

But he thought it would be admitied that
he had at least sufficient warrant for putting
forth that scheme, in the fact that it was
the scheme which had the approval of the
local (zovernment, and that it was in con-
formity with the suggestion made by a large
body of the most influential and respectable
Inhabitants of Calcutta.

But although, following the example of
the Honorable Member for Madras, he had
thought it right to state his opinion that no
benefit was to be expected from discussin
the Bill in its present stage, he did not wiaﬁ
to be understood, as in any degree deprecat-
ing discussion, if any Honorable Member
felt it incumbent on him to take this oppor-
tenity of expressing his opinion upon any
question raised by the Bill. 1le would only
express bis eamnest hope that ne opposition
would be made to the second reading.
He thought he hed a right to express
this hope for two reasons ;—-first, because
it was absolutely necessary that some mea-
gure for the appointment of Municipal Com-
Missioners andp the revision of municipal
taxation should be adopted by the Coun-
cil within the next three or four months,
and therefore it wes desirable that some
substantive propodition should be laid before




421 Dengal Mariners'
the public with as ittle delay as possible ;
and secondly, because the Bill which had
been introduced did not rest exclusively ou
his own authority. It had, in some degree
at least, the sanction of the Select Committee
on the projects of Municipal Law ; and some
of its chief provisions were in accurdance with
the recommendations of another Select Com-
mitiee, that, numely, on the Gas Biil.

Of course, any suggestions that might be
offered by Honorable Members on this occa-
sion, would be duly considered by the Select
Committee to whom the Bill might be refer-
red, and might afterwards be discussed by
the whole Council in Committee,

With these observations, he begged to
move the second reading of the Bill.

The motion was carried, and the Bill read
a second time accordingly.,

MR. CURRIE moved that the Bill be
referred to a Select Committee consisting of

Mt Peacock, Mr. Ehott, Mr., Allen, &lr.
LeGeyt, and the Maver.

Acreed to.

The Council adjourned.

Saturday, July 5, 1856.

PRESENT :

The Honoralbie J, A. Dorin, Fice.Presidend, in the
Lhalr.

Flon, Sir J. W, Calrile, D, Eliott, Esq.,
lis Execlleney the Com- €. Allea, Euy.,
maniler-in-Chief, E. Corrio, E:slq.

Hon, J, P, Grant, an
Hon, 13. Pencock, Hon. Sir A, W, Buller,

MARRIAGE OF HINDOO WIDOWS.
Tite CLERK

preseited a Tetition of

certain Hindoo Inhabitants of Bengal, against

the Bill * to remove all tecal obstacles to the
Marnage of Hindoo Wulnws

Also a Petition of Ilindoo Inhabitants of
Calcutta and the Lower Proviuces of Dengal
against the same Bill g3 amended by the
Select Comanittee.

Also a Peiition of Inhabitants of Daraset
awd its vicinity praying for the zlteration of
the Section of the same Lill relating to the
guardianship of the chiliren of the deceased
kusband upon the warriage of his widow.

Mz. GRANT moved that these 1'eti-
tions be prnted.

Agreed to,

RBENGAL MARINERS' FUND,

Mr. PEACOCK presented the Report of
the Select Cummittee on the Petition of the

(JuLy 3, 183506.]
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Directors and Members of the Bengal Mari-
ners’ and General Widows’ Fund Society.

Mr. PEACOCK inoved the first reading
of a Bill “to provide for the dissolution of
the Bengal Mariners’ and General Widows’
Fund Society, and the distribution of the
Funds helnnrrmg thereto.”

He said that, in the year 1820, a Society
was formed for the purpose of raising a Fund
to be called * The DBengal Mariners’ and
General Widows' Fund,” and that certain of
the Directors and Members, and also of the
pensioners on the Institution, had recently
applied by Petition for-a Bill for winding up
the Society., It would be in the recollection
of the Council that the Ietition was referred

| to a Seleet Committee. The Select Com-

mitiee had presented a Report, n which
they recommended that the 13ill should be
read a first and second hme, but that no
further proceeding should be taken npon it
by tie gﬂllﬂfil until after # General Meet-
ing of the Society should have considered
aml expressed its opinions upon it.

He would briefly state the grounds upon
which the Petitioners had applied that the
Society should be dissolved.

The Society had been formed for the
purpose of providing pensions for the wi-
dows, children; and orphans of the sub-
seribers, and also for their nominees, It was
to consist of three classes of sulscribers—
Nos. 1, 2, and 3—and the funds were to
be formed by the subscriptions, and also by
such donations as might be received from
charitable persons. ‘T'he Kast India Com-
pany had contributed in aid of the funds
from, he believed, the year 1843 to the
year 1851 1 the total amount of their contribu-
tions was Rupees 1,77,000, Of the thrce
classes of suhscnhera which were to consti-
tute the Society, the first was to be called
“the permancnt class,” and to consist of

| such persons as, on being admitted Members

of the Institution, shuuld pay a donation or
entrance fee of 20 Guld Mohurs, or Sicca
Rupees 320, and also—

If under the ngﬂ of 25 years, the sum

of . .s Sa, Ra. 1,200
From 25 tu 3’4} j’EEu"l, - g Ld20
g DIy ., L., s 1,350

» dDtodd ,, L....i.. » LG70

a 004D 4, aiiiaise s 1,920
Y 45“53 T T ELNEEREL] i Erﬂlﬂ

NP 1IN T T T T a  £,000
s OBtOO0 5, .oinaaas - N

for each share ; and these two several suma
were to De in Lieu of all anunual or other
paymerits on account of the Institution.
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